
Central Administrative Tribunal, Principal Bench

O.A.116/2000

M.A.127/2000

2000New Delhi, this the December.

Ilon'ble Mr.Kuldip Singh,Member (J)
Ilon'ble Mr. M.F. Singh, Member lA)

l.Shrl Bharat Lai,aged about 37 years
S e n i o r T e o ] > n i o i a n (E mp. N o. 217 1S )
S/o Shri Manga 1 Sain
R/o r-4/4B0,Su1tanpur1
New Delhi-41

2.Shri Varinder Kumar Grover

aged about 38 years
Senior Technician (Emp.No.
S/o late Slrri Dhara.m ChaiKl

R/o A-1B/94C,Paschim Vihar

New Delhi-63 ....Applicant;^

(By Advocate: Shri Surindcr Singh)

Versus

1. union of India,through

Director General

Akashvani,

Akashvani Bhavan,

Pariiaoicnt Street,
New Delhi-1

2. The Chief Engineer {North Zone)
Akashvani and Doordarshan

Jamnagar House,

New Delhi

3. The Chief Engineer(T)
Staff Tra i n t ng Inst i tutc(T echn)
Akashvani and Doordarshan

Kingsway Ca.mp, Delhi ....Respondents

(By Advocate; Shri H.P.Aggarwal)

ORDER

Bv Ilon'ble Mr. Kuldic Singh. Member (J)

The applicants in this case arc vvorking as

Senior Technicians. The ne:^t promotif^nal post is that

of Engineering Assistant. 10% of the said posts are

filled in by Limited Departmental Competitive

Examination (in short ' l.DCE ' ). The applicants claim

that they had appeared in tiic LDCE in September, 1990.
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Howcvc^r, the respondents have issued prosiotion orders

vide their letter dated 12.8.99 without declaring th

result ot LDGE oonduoted in the iiionth o

Scpteinber, 1998. SiS the applicants have piayed for the

fo1lowi ng reliefs:

e

"( i) Direct respondents to declare result
of LDCE of 9.9.98;

(ii) Direct respondents to accord
profno11 ons tothc app 11oants, if they
■feature in list of successful
candidates; and

( iii) Pass any other order/diroot ions which
this lion'hie Court/Tr ibunal liiay decfi)
fit and proper in the facts and
oi rouinstanoes of the case.

2 . Pc3p0ndents arc contest ing this pc111 ion.

They have pleaded that earlier one LDCE for the post

of Engiiicering Assistant was conducted by thciii in the

year 1994. The respondents could not dcolarc the

result of that cxaffiinat ion hcoausc tlicrc was no

sanction of posts against the vacancies for which

cxaiii i nat i oi'i was hold. Being aggricvco, soniC oi rac

candidates filed an O.A. 1240/97 which was allowed with

the following directions: soroc disputes were taken up

Vj y s o ii: c o f t Vi c o a n d i d a 11: s

■■ (i) Results of 18. 12.94 examination be
declared, if not already done;

( ii) Respondents shall initiate action ^to
fill up 27 posts (10% of ^oD
vacancies) roc ant for" EDGE Quota out of
the panel prcpari;d or to be prepared
on the basis of first examinatiun held
i n D c c c rob or, 1994;

(ill) Remaining vacancies, if any, stiall bc
fillcd up froio the panel .made out of
second i;xam inat ion held on 9.9.98;



r
{iy) If tbc first panel oojitains successful

officials over and atoyc number of

vacancies, then those left over in the
first panel and ail of successful
employee's in the second panel shall be
utilised against future vauancics
keeping the panel alive for longer
period for the rcasoi'is recorded cui
file; and

(v) Promotional orders shall bo issued on

seniority basis in the respective
panels i.e. those in the first panel

getting priority over those in the

second panel and that too in terms of
inti:r-sc seniority of the oandidates
iti cither of the panels."

3. Respondents have pleaded that as per the

directions of the Tribunal in 0.A.1240/97, they were

required to fill up 27 posts of Engineering Assistants

out of the panel prepared on the basis of examination

held in December,1994 and out of those 27 candidates,

only 24 candidates could be promoted and 3 vvcre yet to

be aooomiHodatod, Theref fJi-e, they could not dcolarc

11 i c r u s u It of EDGE o o i i d u o t c d in Do c m b c r , .1990.

'1 - We have heard learned counsel for the

pai'ties and gone through the records.

5- Learned counsel for the applicants submitted

tliat the candidates who had appeared iii the EDGE in

September, 1990, have a right to know? their results but

without declaring the results, the respondents have

issued p'romotion orders of different persons which

SiioW'S cnat i-licy nad resorted to pick aiiu choosc'

poijoy. So they should be directed to declare the

results uf the EDGE held in September 1990 and the



r
V oandidatcs aliouid be pror-'.oted on the bas

of that cami.nation.

Ja of rcBU.lts

D. In reply to this, learned 0'.;.'Ui':sel for the

rcspoiidents subriuttcd that as per judgernerit given in

0. A. 1.240/97, they were first required ti? exhaust the

panel of 27 oandidatcs who had qualified in 1994 LDCE

and until that panel was exhausted, tlicy wore unable

to dee la re tliC results of 19 90 LDGE bee a use ttiey

waiitc'd L!! c-'.-'ftiply with the directions passed in thC'

(.rarller 0. A. Shri Aggarwal als<:> pointed out that the

LDCE of 1994 was ',':onduetcd on the basis of aritieipated

vaoanoics but in the nieanwhi le the age of retirement

liad be'Cn rarscd from 5-3 years to 60 years, Tlicrefejre'

tlic vacancies which had to arise by tli-e ret i reiHerit of

pr.'.es'.-'iis cjfi attaining the ag-e of 53 years, did not

arise ami, tl"!erc;f-ore, tlios-e 27 eandidatcs who had

riualified i.n 1994 cxamiiiat ion, could ncjt be p.eonrotcd

earlier. Urider these o 1 reunistanoes, tlie result of

19 9-3 eXam i nat i oii was de 1 a cd.

7. We have given oui" tliouglrtf-u 1 eons idei^at ion

to tiie jiiatter. After considering thc' rival

eoiitent i.oiiS, we find that the difficulties explained

uy am i Agga.' waj i.u deurar Jisg ti-e j esUr i.s r.'i j.ouo eoci.:.

are genuiiiC as anticipated vaoarieies which liad to

a.=''ise owing to supcrannuat i on of i nouinbents on

eompletiiig the age of 53 yea.i'3, did not arise at thc

roi-evant linic because thc age oT rctirc.ment had been

Kt-
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ruisc;d f rorh 58 years to oO years. So the prograffiflic of

departfi'ient to fill up antiuipatcd vaoanoies by holding

LDCE had been frustrated.

an i.ndefinite period. Now in view of the statenient of

8. liovvevcr the expectations of tine candidates

to know the,-ir resiilts, are also ge.'iui.ne and they

cannot be a.l lowed to rcrnairi iii an unocrtaii'i state for

[■teiTienl

learned counsel for rcspondcjits, out of the panel of

1994 LDCr, oiily three fftorc candidates are left to be

aoco.rii.i'iHidated. So we liope that those thice- candidates

will also be adjusted by March,2001. Meanwhile, the

resp{jneen1.3 can declare the results of 1998 LDGE after

ca 1 <:• u 1 at. r ng the vacaiic ics wh i cli are 11 ke 1 >" to ar i se

ai ter -Liie au j Ua Lfiicn u of tiifilre rcfua i i"i itig caCididatcs of

j. a a a I;a nr• 1, We (11 r e c t. t h c r e spo .nu el i t s as u nd e r ;

(i) tiiat they slialJ cxliaust the panel of

1994 LDCE latest, by March, 2001 and

{ 11) that they shall declare the results of

1998 LDCE as early as possible after

calculating the aiiticipatcd vacancies

and taking irito cons idcrat i on the

cxliaustlon of panel of 1994. In any

case, lI^c result" of 1993 khOE shal 1 bc'

occiarcu by i. 2. 2001 because by tlrat

tiiiic.' , the respo.ndents w-ould be i.n a

position to know as to upto what time

k-,tv
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.6.

the rcTsaining three candidates of 1994

panel would be adjusted arsd tiow oiany

anticipated vaoanoies wi ll oi-eur \n the

following years and would be able to fill

up tiiC vacancies as per Recruit/iient Rules.

O.A. stands disposed of with the above

d 1 r ct i o ii s. N f> c o s t s .

( M.P. Singh )
Member (A)

(  Kuidip Singh )
Member (J)
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